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CENTRAL ADtvUNISTRATIVE TRIBUNAL 
ALLAHABAD BENCH • ALUHABAD ------..--~·- ....,,..,,_.,.._t....,.. _ 

Original Application Ne.1164 of 2004. 

Hen 'Jo le !.I['. A.r<. Bhatnagar, J.M. 
Hon 'h_le_~_!_p .R ._lj_V}'J!rk~.8.· M. 

Avinash Chandra Srivastava 
S/0 Sri L.N. Srivastava 
R/o 86®, M.itthiganj, Allahabad 
at ,resent posted at Regional Carpet Stere 
Lek hra j ur, Allahabad. 

• •• • •• A10plicant. 

(By Advocate : Sri N.L. Srivastava) 

Versus. 

1. Union of India 
/iliinistry of Textiles Udhy oq Bhawan 
New Delhi, through its Secretary. 

2. Dava Lejsmerrt Cemrnissi0ner (Hand.icrafts) 
West Block Ne.7 R.K. Purarn, 
New Delhi. 

3. Directsr 
Ce.ntra l Region, Off ice ·ef the 
Deve Ie pmerrt Cemrnissioner (Handicrafts) 
Kendriya Bhawan 7th E'Ieor-, Sect@r-H, 
Aliganj, Lucknow. 

4. Assistant Director 
Office of the Devel~pment Commissioner (Handicrafts) 
1A/3A Rampriya Read, Allahabad. 

i;, •••••• Respondents. 
, . 

(By Advocate : Sri Saumitra Singh) 
;::, 

0 RD 2 R ... - - - - 
(By Hon Jb Ie !vr. A.K. Bhatnagar, J.M) 

By this O.A., the applicant has ~rayed for 

issuing a direction to the respondents t0 fix the pay 

of the a p Ld.carrt immediately in ,ursuance ef tba er de r .. 

dated 3Gi.@6.20@4 under tre A.C .r , schema. fu has further 

prayed fer a directi0n to the respondents to pay the arrear 

to the applicant along with 1©% interest r'•a f r em 

31.05.03 to till the date 0f actual payroont. 
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2. The case, in Jerief, as per the applicant is that 

he is workin; as Carpet Training Officer in the re spenderrts • 

esta&;ishment.iy order 3©.06.2004, the post ef t~~a~plicant 

has 9een upgraded in the\pay scale of Bs.10,000-325-15,200' 

under the Assured Career Pro1ression Scheme (A.C.P) 

aut the resjtndents have not implemented the anove said 

order till date. Due tc this, the applicant is receiving 
I 

less salary due to omissien ~n the part ef respondents 

for which the appliGant ~s filed the .representatien ~n 

09.07.2004 add.ressedL.~evllepment Cemmissiener (Handicrafts) 

West ileck N~.7 R.K. Furlm, New Delhi for .redressal of his 
I 

grievance. As per the applicant, it is sunmi tted that 

the representation of the applicant is still lying in 

the Department undecidedl learned ceunsel fer the 

applicant submitted that the applicant will be satisfied if 

his .i:epresentation filea as Annexure A-5 dated 09.07.04 

is decided »y the responaent No.2 as per rules within a 
specified period. 

3. Learned counsel I fer the respondents has §Ot no 

objectien if representation ef the applicant is decided ay 

tbe respondent No.2 as per rules. 

4. Accordingly, we dispose of the O.A. •y issuing a 

direction to the respondent Ntu.2 t0 decide the representation 

of the applicant dated 09.07.04 (Annexure A-5) •Ya 

reasoned and spea kin9 order within- a ;;ieriod of two mcrrths 

f rem the date of receipt of a espy of this order. The 

applicant is directed te send a fresh representation to 

the respondsnts immediately. 

No cests. 

' 
~, 

Memlter-A 
V 

Member-J. 

Manish/- 


